IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYPERABAD BENCH
® AT HYDERABAD L~
DA.689/92 date of decisipn:@: 2-12-1992
' ' gz
Between f
Mohd, JafPar : Applicamt
and
1. Tha Director of Postal SB8rvices
Hyderabad Region, Hyderabad
2. The Secretar&,S:ﬂﬂdh““J"ﬂjr*ﬁ;
Mim NG/ -Dapd. of Communications
New Delhi :
3, The Superintendent of Pt 0fficas
Medak Division, Medak : Respgnd ents
Counsel for the applicant : 5, Rgmakrishna Rao
kdvogate
Counsal far the respondents .+ N.R.|Devaraj, Standing
Coungel for Central Govt.
CORAM :
HOM. MR. R. BALASUBRAMANIAN, MEMBER (ADMN,]
HON, MR. C.3J. ROY, MZMBER (JUDL.)
Judgem nt
(Order as g r Hon., Mr. R, Balasubramanian, |Member (Admn.)
0A.689/92 is filed with a prayer to ghash the order of
dismissal passed on the applicant vide ordgr dated 31-10-1991
|
of the Director of Pmtal Services, : 4
2, Heard Mr. S. Ramakrishna Rao, counsel| fdr the applicant
and Mr. N.R. Devara]j, Standing Counsel, | I
3. We Pind that the applicant had not prpferred an appeal
against this Punishment, This violates Seption 20 of the Admi- ¢,
nistrative Tribunals Act and the applicatipn is not maintainable
‘\\;} since it is premature,
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within a fPortnight from today. Thg responde
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no orders as to'tdsts. The office is direc

the papers to the applicant.

(R. BALASUBRAMANIAN)

Member (Admn) Mem

Dated : December @,92
Dictated in the Open Court
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Hyderabad Region, Hyderabad.
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The Superintendent of Post Offices,
Medak Division, Medak, -
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The application is dismigsed with the abd@e direction with

Led to return all
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The Secretary, EEpt,ofLSOWﬁunicatighs, New 'Delhi.

One copy to Mr.S.Ramakrishna Rao, Advocate, CAT.Hyd.
One copy to Mr.N,R.Devraj, Sr.CGSC.CAT.PWdP
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IN|THE CENTRAL ADMINISTRATIVE TRIBUNAL .
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HYDERABAD BENCH
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IN [’HE CENTRAL ADMINISTRATIVE TRIBUNAL

'HYDERABAD BENCH: AT HYDERABAD

THE HON ! BLE MR. V_O C.
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AND e

THE |HON'BLE MK.T.CHANDRASEKHAR REDDY:M(J)
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THE HON'BLE MR,C.J.] ROY : MEMBER(JUDL)
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